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In The Camtval BEdministrative Tribunal

Jaipur Bench, Jaipur
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Date of Order

Orders

15.01.2002

A

Mr. C.é.Sharmé; councsel £$f‘t£e épplicant

Heard the learned counsel for. the applicant.
2. It appears that minor penaltyl was imposed
upon the applicant vide order dated 21.3.1998 (Ann.A2)
against which the applicant ﬁs stated to have filed an
appeal before respondent No.3. It ie stated by the
learned counsel for the applicent that the appeal filed
by the applicant has noﬁ been decided so far. Therefore,
this OA mway be disposed of by giving csuitable directions
to respondent No.3 to decide the appeal filed by the
applicant by & reasoned and speaking order.
2. In view of the submissions made before us, we
direct the respondent No.3 to decide the asppesl filed by
the applicent against the penalty ordef dated 21.3.1998
within one month from the date of receipt of this order
by a reasoned and speaking order. The applicant shall be
at liberty to approach this Tribun61 for redressal of
his grievance in case he feels aggrieved.
directions, this OA 1is

4, With the abecve

disposed of. Copy of the order alongwith copy of the OA
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may be s=ent
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(g<0. GUPTA)

o respondent Nc.3 for necessary action.
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